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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 836 OF 2024
SARITA DWIVED] ...APPLICANT

VERSUS
STATE OF UTTAR PRADESH. ..RESPONDENT

,-\ INDEX
S.NO PARTICULARS PAGE NO.

e
. |AFFIDAVIT oN BEHALF OF THE DISTRICT
MAGISTRATE, LUCKNOW, UTTAR PRADESH IN 1-4
COMPLIANCE TO THE ORDER DATED 29.11.2024 ~
ALONGWITH THE SUPPORTING AFFIDAVIT.

2. | ANNEXURE-1
Copy of the District Magistrate  Letter No. 5
520/DLRC/2024 dated 13.12.2024, constituting a team for
demarcation

3. | ANNEXURE-2(colly)
The joint demarcation report along with then photographs 6-21

L prepared by the team, dated 23.12.2024
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

: ' bnlcmm'l‘
ORIGINAL APPLICATION NO. 836 OF 2024 3 :f%?—:—:
\ AVIT
SARITA DWIVED] _APPLICANT ;‘f:\{ 205

VERSUS
STATE OF UTTAR PRADESH.

I, SURYA PAL GANGWAR, aged about 46 vears s/o Sh. N.L GANGWAR is

presently posted as DISTRICT MAGISTRATE. LUCKNOW, UTTAR

PRADESH having an office at LUCKNOW, UTTAR PRADESH.

1. That I am posted as stated above and well conversant with the facts of the

present case and as such competent to swear this affidavit before this

Tribunal.

2. That the accompanying Compliance report has been drafted by our

counsel upon my instructions.

3. The deponent respectfully submits this report in compliance with the
order dated 29.11.2024 passed in OA No. 836/2024, Sarita Dwivedi VS.
State of Uttar Pradesh and Others, by the Hon’ble National ‘Green

Tribunal, New Delhi. The said order directed the deponent and the
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Munici I
Cipal Commlssmner, Lucknow, to undertake the demarcation of land

categori
egorized as a pond and submit a compliance report.

4. The deponent, in adherence to the Tribunal's directions, issued Letter No-
520/DLRC/2024 dated 13.12.2024, constituting a team to demarcate Gata
Nos. 1211 (0.019 hectare), 1250 (0.076 hectare), 1251 (0.025 hectare),
1653 (0.038 hectare), and 1681 (0.202 hectare), situated in Village
Aurangabad Khalsa, Tehsil Sarojini Nagar, District Lucknow, which are
recorded as pond land in the revenue records. Copy of the District
Magistrate Letter No. 520/DLRC/2024 dated 13.12.2024, constituting a
team for demarcation is being filed herewith and marked as Annexure

No.-1

5. The deponent directed the Sub-Divisional Magistrate (SDM), Sarojini
Nagar, to coordinate with the nominated team of revenue officials from
the Tehsil level and representatives of the Municipal Corporation,
Lucknow, under the chairmanship of the Tehsildar, Sarojini Nagar.
Subsequently, through Letter No. 1548/R.K.-Measurement/2024 dated
24.12.2024 issued by the Office of the SDM, Sarojini Nagar, the date for

the measurement and demarcation was fixed for 28.12.2024,

6. That on 28.12.2024, the joint team conducted a site visit to measure and
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fevenue maps, khasra records, and other relevant documents to verify and
identify the boundaries of the plots. Physical markers were placed on the
ground to delineate the area of the pond. Alongwith the Photographs of
the demarcated site, taken during the site visit to provide visual evidence
of the demarcation process and the current condition of the site. T he joint
demarcation report along with then photographs prepared by the team,
dated 28.12.2024, is being filed herewith and marked as Annexure No.-
2(colly).

. The deponent respectfully forwards this report, along with the enclosed
joint demarcation report and photographs, for consideration and

appropriate measures.

. That it is important to mention here that the efforts elaborated above
clearly shows the intent complying with the orders of the Hon’ble
Tribunal and to work towards preservation and development of such
projects which help in conservation, protection, preservation and

safeguarding the environment for a more sustainable growth.

That the deponent state that everything stated above has been stated by

me in my official capacity on and derived from the official records and I
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